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HIGH COURT OF HIMACHAL PRADESH, SHIMLA -171001 

Dste 

No. HHC/Admn.10(151)/94-XI- 

Dated Shimla the, 26th May, 2022. 

CIRCULAR 

In compliance to the directions issued by Hon'ble 

Supreme Court of India in Writ Petition (Civil) No. 534 of 2020 

titled Bajaj Allianz General Insurance Company Private Ltd. 

Versus Union of India & Others, regarding depositing of the 

claim amount in each case directly through Real Time Gross 

Settlement (RTGS)/National Electronic Fund Transfer(NEFT), to 

the Bank account of the claims Tribunal, the following 

procedure is laid down for being followed by all the Claims 

Tribunals in the State of Himachal Pradesh, with immedia 

effect 

() PROCEDURE BEFORE PASSING AWARD 

All the Claims Tribunals across State of Himachal 

Pradesh, 
commencement of trial and evidence on the side of 

claimants, shall ensure to obtain the bank account 

details of all the claimants as follows:- 

T. Name of the claimant(s)/victim(s) 
with address; 

2. 

) without exception, at the time of 

Name of the Bank & Branch Bank IFSC Code 

Account No(s). of the claimant(s)/victim(s); 

The first page of the bank pass-book, which will 

compulsorily contain the photograph of the 

claimant(s) victim(s), duly attested by the Bank 

concerned, should be made available. 

Wherever 
ssions J 

the claimant(s)/victim(s) 

4. 
are 

impleaded as respondents, before the Claims 

Tribunal, their account details, furnished as 

above, will have to be furnished. 

(ii) In case after disclosure of the bank account details 

before the Claims Tribunals, in' terms of Clausei), a 

new person 
added in the account for any reasons 

whatsoever, it is incumbent on the part of the 
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claimant/victim to disclose the same to the Claims 
Tribunal, indicating the relationship of the newly added 
person to thc claimant/victim and the purpose. 

(ii) The Claims Tribunal shall also obtain and ensure the 
marking of PAN Card of all the claimants, wherever 
available. 

(iv) If the claimant/victim docs not have a PAN Card, the 
Claims Tribunal shall endeavor to advise the 

claimant/victim about the importance of having such a 
card, namely, to avoid higher Tax Deduction at Source, for 
their own bencfit, before conclusion of trial. 
purpose, the District Legal Services Authorities can 
facilitate and provide assistance. A claimant/victim or his 
LRs if need/s help of DLSA, he/she may contact the 
Member Secretary of the DLSA who, in turn shall provide all help and assistance in procuring the PAN Card and cost thereof shall be born by the claimant/victim of his LRs. 

For this 

(v The Claims Tribunals may verify and confirm if the claimant/victim has an Aadhar Card, and if there is one, he may be called upon to mark a self attested copy of the Aadhaar Card. 

(vi) In case of minor claimants, their bank account details should be obtained and marked. guardian has to be specified. 
The name of the 

(vii) The Claims Tribunals shall ensure compliance of clause (i) above, before conclusion of trial. 

(II) PROCEDURE AFTER PASSING AWARD 

(vii) The Claims Tribunals shall, as a matter of rule, direct the 
insurance companies or transport corporations or such 
other entities held liable to pay the compensation, to 
deposit the awarded sum to the credit of the bank 
account of the Claims Tribunal directly by NEFT or RTGS 
mode. All the Motor Accident Claims Tribunals in the 
State or the District Court shall open a separate account 
in this regard, which will bear a suffix MACTTo identify 
that the account is in relation to motor accident claims. 

(ix) The Insurance Companies and Transport Corporations and 
such other entities shall instruct their banks to ensure 
deposit of the award sums by way of Direct Bank Transfer 
to the newly opening account of the concerned Claims 

Tribunal, containing the following information in the 
prescribed format, by way of compliance of the award. 

MCO Petition Number 
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1. On the file of (Claims Tribunal Name 
2. Date of award 
3. Compensation Amount 
4. Income Tax Deduction at Source 
5. Bank Transaction Reference No./Unique Transaction 

Reference (UTR) No. 

In turn, the bank of the Claims Tribunal shall receive the (x) 
deposited sum and capture the above information and furnish 

a statement of account on a daily basis to the Motor Accident 

Claims Tribunal concerned to reconcile the deposits of 

compensation and the respective MACPs towards which such 

deposits have been made. 

(xi) On such deposits being made, the insurance companies 

transport corporations and such other entities shall1 

submit a letter to the Motor Accident Claims Tribunals 

concerned, enclosing a copy of the said bank advice, in 

prescribed format as below, as per which the deposit was 

made to the bank account of the Claims Tribunal, to enable 

the Claims Tribunal to keep tab on the deposits made and the 

MACPs for which they were made, which is a fundamental 

need for a smooth implementation. The Payment advice for 

remittance of compensation is as under:- 

and 

PAYMENT ADVICE FOR REMITTANCE OF 

COMPENSATION 

From: 
Bank 

To 
.....Court.... °°*°°** 

We confirm remittance of compensation as follows on 

instructions of (insurance company)/transport 

corporation) 
1. MCAP Number.. 
2. On the file of (Claims Tribunal Name) 

3. Place 
4. Date of award 

5. Amount depasited 
Unique at source, 

6. Income Tax Deduction 

Transaction Reference (UTR) number 

The Insurance Companies, Transport Corporations and 

xii) 
such other entities making such deposit, shall also send 

a copy of the payment advice in Clause (ix) to the Claimns 



Tribunal concerned and serve a copy of the same on the 

claimants or their counsel as the case may be. 

(xiii) In so far as tax deduction at source 1s concerned, Form 

16-A of the Income Tax Act should be proyided to the 

claimant/victim on whose behalf the deduction has been 

made so as to enable him/her to seek refund of tax 

deducted. 

(xiv) The claims Tribunals shall ensure that the benefit of 

details of such bank account of the Claims Tribunal 

concerned are identified in the award itself, for 

compliance by those required to satisfy the award. 

The Claims Tribunal shall ensure that as and when an 

order is passed for disbursal of compensation amount, it 

will ensure that such disbursal of compensation shall be 

made directly to the credit of the bank account of the 

claimant/victim, as the case may be NEFT or RTGS. The 

bank account details of the clairmant/victim/LRs shall be 

stated in the award / order of the Claims Tribunal. 

(xv) 

(xvi) The Claims Tribunals shall, in case of minor claimants, 

retain the amounts in court déposit until they attain 

majority. Thereafter, the Claims Tribunal shall ensure 

deposit or their shares by Direct Bank /Benefit Transfers 

the accounts of the parties, 

Wherever, the claims Tribunal feels it appropriate to 

direct withdrawal of interest for thebenefit of the minor, 

interest shall be paid by direct trarnster to the account of 

the minor, 

to 
who were minors. 

(xvii) The Claims Tribunals shall also ensure that in case 

claimant or claimants die pending proceedings and legal 

representatives are brought on record, 

procedure as above in respect of claimants shall be 

strictly 

the same 

adhered to in respect of impleaded legal 

representatives also. 

(xviii) The Claims Tribunals shall also ensure that in case of 

compromise being recorded in Lok Adalat proceedings, at 

the time of such compromise, the details of banl 

accounts, PAN Card if available) of the claimant or 



claimants and/or legal representatives shall also be 
obtained and disbursal of the amount compromised shall 
also be only by way of NEFT/RTGS. In cases where the 
claimants or victims have Aadhar Cards, a self attested 
copy of the same may also be obtained. 

xix) The above directions of the Hon'ble Supreme Court shall 

be widely published by all the District Judges/Motor 
Accident Claims Tribunals in the State of Himachal 
Pradesh, besides displaying the same on notice board 

(xix 

and also by way of intimation to the insurance 
companies, Transport Corporation and other 

departments that they are required to follow these 
instructions. 

(xx) All the District & Sessions Judges/Motor Accident Claims 

Tribunal in the State of Himachal Pradesh shall ensure 

strict compliance of the above directions. 

(xxi) All the Claims Tribunal shall abide by the above 
directions without any let or hindrance, scrupulously and 

in case they find any procedural difficulty while 
implementing the same, it can be brought to the notice of 
the Registry of this High Court. 

(xxii) Since the Hon'ble Supreme Court in its order dated 
16.11.2021 in the case of Bajaj Allianz General Insurance 

Company Limited Versus Union of India and others, has 
directed all the claims Tribunals across the country to 

follow the format and directions as contained in the 
judgment passed by Hon'ble High Court of Madras in the 

case of Divisional Manager versus Rajesh, 2016 SCC 

Online Mad. 1913, therefore, all the Claims Tribunals in 

the State of Himachal Pradesh shall scrupulously follow 
the procedure, as prescribed therein. 

BY ORDER 

(Virender Singh 
(REGISTRAR GENERAL) 


